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Speaker, after permitting, if he 
thinks fit, a brief explanatory 
statement from the member 
who moves and from the member 
who opposes the motion, may, 
without further debate, put the 
question:

Provided that where a motion is 
opposed on the ground that the 
Bill initiates legislation outside 
the legislative competence of the 
House, the Speaker may permit a 
full discussion thereon."

So, this procedure of not supplying us 
the Bill is effectively taking away my 
right under rule 72 to raise the ques
tion of legislative competence of the 
House in respcct of each Bill.

Mr. Deputy-Speaker: But copies
were supplied when this Bill was in
troduced.

Shri Naushir Bbarucha: It is true, 
but it validates 37 other Bills. I am, 
therefore, asked blindly to validate 37 
Bills, the contents of which are not 
furnished to me.

Mr. Deputy-Speaker: Does he con
tend that in validating the Bill, the 
Members would be authorised to ac
cept some portions of it and throw out 
the others?

Shri Naushir Bharucha: In the first 
place, they cannot validate so many 
Bills by an omnibus clause in this 
Bill. They have got to put down the 
titles of the Bills and the clauses. 
However, since we are looking into 
the constitutional aspect of it, let it 
not be said outside that though there 
were 150 lawyers in the House, no
body took objection to 1 piece of legis
lation which, on the face of it, is 
thoroughly unconstitutional. That is 
the reason why we are opposing the 
Bill.

Po-Ai< Thaknr Das Bhargava
) , se—

Mr. Deputy-Speaker: We have to 
take up the other discussion.

Pandit Thakur Das Bhargava: It
means that when this Bill comes up 
next time, we will be entitled to 
speak on this?

Mr. Deputy-Speaker: Yes; I am not 
closing it.

14.S3 hrs.
DISCUSSION RE: REPORT OF OR

GANISATION AND METHODS 
DIVISION

Shri Harish Chandra Mathor (Pali): 
Mr. Deputy-Speaker, I beg to move:

“That the Fourth Annual Report 
of the Organisation and Methods 
Division for the year 1957-58 laid 
on the Table of the House on the 
4th September, 1958, be taken into 
consideration.”

I am so grateful to you for allow
ing me to raise this discussion, which 
is of far-reaching consequcnce to the 
administrative machinery. It was 
sometime in January, 1953 that Dean 
Appleby had recommended to the 
Government, while submitting his 
first report, the establishment of 
some sort of an organisation which 
will look into the administrative 
structure of the present set-up and 
also advise the various Ministries re
garding the administrative methods 
and manners. This division was creat
ed in March, 1954, about a year 
after that, as a part of the Cabinet 
Secretariat with this aim: I would like 
to draw attention to what has been 
stated in the first report as the aim of 
this particular division:

“ (1) Initiating and sustaining a 
concerted effort to improve ad
ministrative efficiency in all bran
ches of the Government of India”.

I think this is wide enough scope, 
though it does not take within its pur
view what was also recommended by 
the originator of this idea, so far as 
we are concerned, and that la the
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administrative structure of our Gov
ernment.

The plan and programme which was 
envisaged by this division was to 
supply leadership and drive to the 
services an3 by a co-operative effort 
to build up a common fund of infor
mation, experience and competence in 
the O. & M. Division.

The importance of this division, 
•even as it is, can hardly be over
emphasised, because it has to take 
care and advise the Cabinet in res
pect of efficiency, economy as TOell as 
integrity of the services, particularly 
in view of the growing responsibility 
and importance of the administrative 
machinery, to which the hon. Prime 
Minister referred today in his conclud- * 
ing remarks on the foreign affairs de
bate. As a matter of fact, it is in
herent in the very nature of our policy 
and programme, even in the nature of 
•our Plan, that this machinery must 
grow, because of the socialist State. 
I f  we are going to have a socialist 
'State, there would be certain social 
controls and regulations. The Wel
fare State also envisages all kinds of 
welfare activities and as we know, a 
-developing economy does envisage a 
great spurt of activities in all fields. 
Again, industrialisation and urbanisa
tion also mean a lot of administrative 
activity. As a matter of fact, this ad
ministrative machinery is now coming 
into contact with us at almost all 
levels and at every step. It is almost 
becoming a part of our life. So, I 
submit it is extremely necessary that 
our administration is in good health.

Four years have elapsed since this 
division was set up with this purpose. 
1 think four years is a good enough 
time when we can take stock of the 
situation. This division claims some 
achievements. I do not deny that this 
division, particularly at the initial 
stages, proceeded on correct lines 
■and it has certain achievements to its 
credit. What it claims is a measure 
■of improvement in the speed of dis
posal, development of organisation

and methods, consciousness, prepara
tion of certain reference manuals  ̂
etc. and some elementary rationalisa
tion. I will take them one by one 
and assess how far they have suc
ceeded. I will not only offer barren 
criticism, but I will also be giving at 
the same time my suggestion in res
pect of each item I am discussing.

Let us take the first claim regard
ing a measure of improvement in the 
speed of disposal. If you were to 
look at this report, you will find that 
in at least 14 departments, even after 
these four years, the number of ar
rears has gone up as compared to 
the last year. The arrears are such 
that it should cause some concern to 
us.

The office of the Director-General of 
Posts and Telegraphs leads the other 
offices with 53*1 per cent of arrears, 
followed by the External Affairs De
partment with 44-3 per cent., Educa
tion 3815 per cent, C.P.W.D. 37’ 2 per 
cent and Finance and Revenue 36:1 
per cent. 14 of the 42 departments 
had arrears ranging from 6 to 20 per 
cent and 28 departments from 20 to 
35 per cent. I do not think we can 
draw any reasonable conclusion even 
from these statistics provided to us. 
They give a very superficial picture, 
but even accepting these statistics as 
they arc, the position is unsatisfac
tory. But the fact that there is thia 
chronic ailment of inordinate and 
vexatious delays cannot be denied by 
anyone.

I think I need not go out anywhere 
to search for evidence. Even the Prime 
Minister found it expedient only last 
September to issue a circular that 
something must be done about the 
irritating arrears. It was issued just 
before he went to Bhutan and he has 
said that something radical must be 
done. He pointed out that the various 
files—even the unimportant ones— 
passed through too many hands and 
there are so many references and 
cross-referencts.
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Even this Report makes a particu

lar reference to this tendency of 
delaying the decisions by making re* 
ferences to outside agencies. It also 
refers to the intellectual dishonesty to 
shirk responsibility and all that. So 
far as I could feel, the causes which 
are there for the delay are too many 
hands, unnecessary references and 
unnecessary objections. Just because 
you want a paper to be disposed of, 
you raise some unnecessary objection 
which, as a matter of fact, if the offi
cer was to take a helpful attitude, 
would not be there—the desire to 
shirk responsibility. Then we have 
now devised a very new technique of 
appointing various committees. These 
various committees are, as a matter 
of fact, unfortunately utilized only in 
the first instance to delay matters and, 
in the second instance, just to shirk 
responsibility. It is nobody’s respon
sibility, as it has been decided by a 
committee. It is quite handy and 
easy. So, it leads to enormous cor
ruption. Because of the Prime Minis
ter’s circular they have given certain 
thought to this matter and I under
stand that certain steps are proposed 
to be taken, or possibly are being 
taken.

4&1 DUcumo* re:

disposed of at the Deputy Secretary a t 
Joint Secretary level. We have an 
army of officers, and they are res
ponsible officers. Why can't we dele
gate proper authority to*them? I 
think the jumping level is no answer. 
The proper answer is the delegation 
of proper power to proper persons.

In this Report particular reference 
has been made to delays in pension 
cases, and some cheer has been held 
out that certain steps are being taken. 
Now after four years the step that has 
been taken is this; a certain proposal 
has now been formulated. That pro
posal has not been given effect to so 
far. I understand that proposal—1 
just gathered from an answer given to 
the other House yesterday or day be
fore yesterday—will now be discussed 
between certain officers. It is really 
unfortunate that after four years we 
are just at this stage. As a matter of 
fact, they should have taken up this 
case or question during the first year 
and done something about it. But 
now it is the fourth year and what 
they are doing is just considering the 
proposal to be discussed.

In this connection I would like to 
refer to what is officially called “level- 
jumping”. 'Hie Section Superinten
dent will not take the paper to the 
Under Secretary. He will cut out 
that process and the paper will go 
direct to the Deputy Secretary. The 
Under Secretary’s papers will not go 
to the Deputy Secretary but will go 
directly to the Joint Secretary. That 
is cutting out one authority. But I 
wish the hon. Minister gives second 
thought to this matter. This level 
jumping, as it is called, is bound to 
bring about a certain amount of indis
cipline and lack of morality. If you 
want to be frank and if you want to 
be honest the best way out is to take 
a calculated devolution of authority. 
Authorise those persons to take deci
sions. Let the Deputy Secretaries dis
pose of the papers. You are paying 
them enormous salary. Let them be

As we all know, recently there was 
a case in Mysore where the retired 
forest officer had to go on hunger 
strike, because he was not getting the 
pension for a year. The case was re
ported in the press. Since I asked a 
question to the Railway Ministry only 
a week back, I have received half 
a dozen letters from persons asking 
me to get their pension cases settled. 
Those persons who have been in your 
service and who have given such 
faithful and loyal service to you, after 
retirement some of them die before 
their pension cases are disposed of, 
and we have not been able to do any
thing. They are now considering the 
proposal and they have appointed cer
tain welfare officers to chase these 
pension cases. One is very much dis
tressed at this approach. What X 
would suggest is that in the case o f 
pensions it should be made incumbent 
on the administration to finalise the
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documents regarding the retirement 
benefits and all that before the person 
retires. At the moment he retires, ne 
relinquishes his charge, those papers 
should be handed over to the proper 
authorities. Why should those per
sons suffer? If the administration 
cannot finalise these papers in time let 
either the administration suffer by 
retaining this man for another six 
months or let those people who are 
responsible for these delays suffer. 
I cannot Just understand it. If even 
in such a simple matter the delays 
have not been cut out it is really a 
matter for some concern to all of us.

In the Report reference has been 
made to certain other delays also. It 
has happened particularly in the case 
of assurances to Parliament Refe
rence has been made in the Report 
that these delays have occurred be
cause proper answers were not given 
on the floor of the House, bccause 
fuller information was not given. They 
have advised that in future it would 
be much better if fuller information 
is given, because otherwise it multi
plies work I hope some attention 
will be given to this matter.

Delays are not only due to these 
reasons. They are inter-related also 
with the structure of the administra
tive machinery on the one hand and 
the number of persons working in the 
administration on the other hand. I 
think you are aware of the famous 
Parkinson’s Law which mentions that 
in spite of the fact work goes on de
creasing, by a certain law, still the 
staff goes on increasing. I am not ac
cusing this particular Government 
alone. He referred to this law in con
nection with the UK Government. 
There in the Admirality though the 
number of ships were reduced and 
the number of workers was reduced, 
still the Secretariat went on expand
ing.

Not a single word has been said in 
this Report as to whether any atten
tion has been paid to this particular 
issue or not. I do not know whether 
we have get any norms to judge the

expansion that is taking place in the 
Secretariat today. I particularly wish 
to draw the attention of the hon. Home 
Minister to the fact that this expan
sion in the Secretariat is not com
mensurate with the volume of work. 
It does not balance the expansion in* 
the field, where the whole work is 
being done. The expansion in the 
Secretariat is much more than the 
expansion in the field where the ac
tual work has got to be done. This 
law has been very lucidly mentioned 
here in the Indian Journal of Public 
Administration in a book review by 
Shri Siddhanta. He gives certain 
figures about expansion of our ad
ministrative machinery, of our Secre
tariat. He says that in 1937 we had 
about 37 Special Secretaries, Addi
tional Secretaries, ex-officio Secre
taries and persons equivalent to Secre
taries, in alL Now we have 46; not 
much of a rise. We can understand 
it. I can very well understand that 
from 37 to 46 is not at all a rise. It 
is only 30 per cent. But now what 
I am going to tell the House is that 
this law comes into operation. When 
the officer at the top multiplies, he has 
habit of multiplying his subordinates, 
and the subordinates have the habit 
of creating work for each other. That 
is how the law works. Now see what 
happens at the lower level.

Take the case of Joint Secretaries. 
Here I owe an apology to the hon. 
Home Minister. The other day when 
he was answering a question I  inter
jected and said that the number was 
142, when he said it was about 82 or 
88 Technically he was right. But 
substantially I was correct, because 
Joint Secretaries, ex~officio Secre
taries and the officers working as 
Spccial Officers, they all put together, 
the number comes to 142.

Now, this number has gone up from 
79 to 142, i.e., in the case of the Secre
taries the percentage of increase is 
only 30 per cent, but here it is 90 per 
cent. Now, you go from 30 perma
nent and 49 temporary Joint Secre
taries to 142. They were temporary 
hands because that was a legacy of the
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“War and those people, who were 
supposed to be retrenched, were
absorbed in due course. So, these 
figures are also very misleading. The 
rise iB much more as a matter of fact, 
but still the rise is 90 per cent.

If you come to the Deputy Secre
taries, the number was 220. In 1956 
it has gone to 572. The increase is 
J50 per cent. The same applies to the 
Under Secretaries. The number was 
468 and now it is about 1,006. I think 
jom e attention should be paid and I 
at least expect that the Organisation 
.iand Methods Division will make cer
tain reference to this particular pro
blem and say as to what attention 
they have paid to it, ' whether they 
.have examined this problem or not 
and what are their views about it. 
But I think it is very difficult for a 
poor Organisation and Methods Divi
sion to comment on the expansion of 
the Joint Secretaries and the Deputy 
Secretaries. It is very poorly consti
tuted so far as its real work is con
cerned. I think absolutely no harm 
will come if there is a cut of 25 per 

.xent straightaway.

I am not speaking just out of any 
vague ideas. I was just reading a re
port in which it is stated that in the 
United Kingdom the union of the 
clerical establishment, i.e., people 
parallel to our clerical establishment, 
came to the conclusion that at least 25 
per cent of their staff could be reduced 
if there was a proper reassessment of 
duties. >

Shri Goray (Poona): That sort of 
courage is rare.

Shri Harish Chandra Mathur: Now, 
I am talking only of the Joint Secre- 
,taries, Deputy Secretaries and the 
Under Secretaries. We can definitely 

„cut down their number by 25 per cent. 
I am not saying this only because of 
economy. This will increase the effi
ciency. I have no doubt about it. The 
■delays will be cut out. Otherwise this 
.will go on multiplying.

I have referred only to two 
points here. But while referring to 
the staff I must say that it is really 
callous that more than 300 per cent of 
the staff in these higher levels is tem
porary. What can you expect from 
the temporary staff? What is their 
feeling? How do they work? U we 
are convinced that we have an ex
panding economy, at least let us 
have some sense of proportion. I can 
understand 20, 25 or 30 per cent of 
the staff being temporary but I can
not understand 300 per cent of the 
staff being temporary. I cannot under
stand that. Are we running a tem
porary Government? It gives a tem
porary nature to the Government 
itself. You have' got 45 permanent and 
97 temporary Joint Secretaries. You 
have got 136 permanent Deputy 
Secretaries and 336 temporary 
Deputy Secretaries. You have 
about 299 permanent and 707 tempo
rary Under Secretaries. Just think 
of what impact it can have on the 
efficiency of the administration.

I have got very little time and many 
a point to cover. So, I will very 
briefly state that this Division has 
done little or no work. It has not 
done any work which is far more 
important for this Division than these 
petty matters to which it has attend
ed. About work simplification nothing 
has been done. Regarding organisa
tional studies very little has been 
done About effective utilisation of 
personnel very little has been done. 
Problems of co-ordination have not 
been tackled. Regarding reforms of 
hierarchical structure no attention 
whatsoever has been paid. About the 
elimination or the diffusion of respon
sibility nothing has been done.

Regarding review of administrative 
decisions at higher level nothing has 
been done. I want to refer particu
larly to this aspect because even Mr. 
Appleby in his Report has said—he 
has said in a very dignified manner— 
that it is the noting at the lowest



DtKluaton re: I DECEMBER 1858 Report of Organisation 402ft'
and Methods Division

level which goes right through and 
which prevail!. He said that this is 
the {allure of many Governments and 
particularly in respect of tills Govern
ment. He has said— he has mention
ed it—that it requires special attention 
and special correction. This is what 
we in general language call a rule by 
the lower division clerks or Baburaj 
or whatever you may like to call it. 
Now, there is not a word about this 
Baburaj business in this Report and 
whether they have paid any attention 
to this matter or not.

Regarding improving Government 
procedures and forms for greater 
public convcmence nothing has been 
done. And what is very regrettable 
is that even what is legitimately the 
duty of this Organisation has been 
wrested out of its hands now, i.e., the 
Re-organisation Division in the Fin
ance Ministry or what you call the 
Economy Division It is doing exactly 
what falls within the purview of the 
Organisation and Methods Division It 
has been wrested out of its hands as 
a matter of fact. The unfortunate 
fact is that the Organisation and 
Methods Division has not only lost 
the momentum but has gone stale and 
sterile and, as it stands, is incapable 
of fulfilling the purpose for which it 
was set up It has degenerated into 
one of the routine departments or one 
of the routine divisions of the Secre
tariat and instead of making studies 
of the problems, finding solutions, 
simplifying procedures and giving 
effect to them, it is doing the policing 
It is doing the jemadarmg. It is a 
very cheap type of job which it is 
doing So many returns have to be 
prepared and in every Ministry, in 
every Section one week in a month is 
wasted over the preparation of these 
returns, which are not attended to by 
anybody. This is the state of affairs. 
This is what it has degenerated itself 
into.

Now, what should be done? I would 
suggest that it is expedient that a high 
level committee of direction consisting 
of tiie hon. Prime Minister, the hon.

Home Minister, the hon. Finance Min
ister and two non-officials—I empha
sise the words two non-officials’— 
should be set up if this Organisation 
is to function properly. It must meet 
every quarter to give guidance and* 
direction to the Division and to exa
mine its progress report. I emphasise 
it again because there is a particular 
approach. Simply because of the vir
tue of their office, they are not in 
touch with what is happening. They 
are not m touch with the feeling of 
the Services. They are not m touch 
with the feeling of the people as a 
matter of fact and if those feelings 
are to be respected I think such a 
committee of direction is necessary if 
this has to serve any purpose and two • 
non-officials are absolutely necessary 
to give them direction.

Shri Tyagl (Dehra Dun): I am
afraid they cannot find time to devote 
to it

Shri Harlsh Chandra Mathur: Now, 
there are two other matters which I 
would like to refer to This Division 
will never be able to function proper
ly if there arc certain matters in 
regard to which Government acts in 
a particular manner. If Government 
itself acts in such a manner that it 
demo'alises the whole Services or it 
creates a sort of a feeling of discon
tent m the Services, what will this 
organisation do9 How can it instil any 
feeling or any awareness of their 
duty towards the people’  People all 
the time are thinking of their own 
personal problems.

Now, they tried to improve the emo
luments of the lower division clerks 
and in trying to improve the emolu
ments of the lower division clerks 
they decided that increments are to be 
given to those people who have put in 
more than three year’s service It is 
very much welcome. But this is confin
ed only to what they call "the parti
cipating Services’ I do not know what 
these participating Services are except 
those that are under the patronage of 
the Home Ministry. Now, it creates 
a very great discontent and frustration.
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in. all other sections and all other 

'departments. How is it that the lower 
division clerk who is in this particular 
Ministry is different from the lower 
division clerk in the Defence Minis* 
try?

Shri Tyajtf: It is not particularly
for one Ministry.

Shri Harish Chandra Mathur: It is
only for the Ministries that are parti- 
cipating. Defence Ministry is a class 
by itself. That is why I named 
Defence. How is it that a lower divi
sion clerk working in the Secretariat 
at the Parliament is different from 
them? But they do not get this con
cession. There is bound to be discon
tentment. The Defence Ministry was 
excluded because it has its own rules 
and regulations, but the Defence Min
ister was powerful enough to wrest 
this concession from the Home Minis
try after the orders were passed and 
after all sorts of objections were rais
ed. It was an exception in the case 
of the Defence Ministry, creating fur
ther discontentment among all other 
services.

15 hrs.

It is a very recent occurrence. Even 
those people who want to improve 
their lot through sheer examination 
and by their own merit are not per
mitted to do so. Certain Assistants 
wanted to appear for the I.A.S. but 
they were not permitted. I wrote to 
them about it in 1956. But who listens 
to these things? This required the 
intervention of the Prime Minister to 
see that these restrictions and these 
bars on those people who want to 
improve their lot are removed. This 
was done only alter his intervention. 
That is why I have recommended a 
high-power committee; because this 
Organisation and Methods Division 
will certainly fail to be effective if 
the Government functions in this 
manner. And that is why I further 
emphasise the association of two non- 
•officials who will bring a fresh outlook 
to bear and who will be able to tell

the Ministers at the highest level as 
to what is expected of them and where 
they are going wrong.

I know the Prime Minister referred 
this morning also to the morale of the 
services and all that. It is none of 
my purpose here to say anything about 
the state of affairs, which is as a mat
ter of fact not a very happy one so 
far as the administrative machinery is 
concerned. We know there are many 
officers for whom we have great admi
ration, small and low, but their moral 
tone has got to be raised. There is 
the least doubt about it. No greater 
harm can come to any country than 
Mien people start losing faith in the 
Administration and when they start 
losing faith in the politicians of the 
Government. All the troubles all 
Over the world are due to this. I do 
not go to that length and say that peo
ple have no faith in our administra
tion. But I do definitely want to warn 
this Government that their respect 
*nd faith in the administration is defi
nitely on the decline, and we must 
take definite steps to see that there is 
Respect for the administration and 
there is confidence about the adminis
tration m the public mind. Whether 
it is right or wrong there is this grow
ing feeling among the people and this 
growing feeling must be checked. If 
you are in the right you must tell the 
people that here is the correct situa
tion, and a greater respect and confi
dence must be created for the admin
istrative machinery in the country.

I will only add a word. In dealing 
with these receipts and in preparing 
statistics we have got two types of 
categories: one is the primary receipts 
and the other is the secondary receipts. 
Primary is the one received from out
side or arising out of the Ministry, and 
secondary is the one arising out of the 
primary receipt itself. What 1 wish 
is that there should be a third cate
gory. And that third category should 
have a different statistics. It should 
find a separate place by itself. And 
that third category should pertain to
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those communications which are from 
the public to the Government and 
wbfeh want a reply; so that in this 
confusion we can. at least sort out what 
Is happening, what is the response of 
the administration to the communica
tions from the people, whether they 
are properly attended to or not Let 
there be a third category for this and 
let there be separate statistics for it  
I would also give this advice to the 
hon. the Home Minister. Before he 
relies very much on these statistics, I 
would request him to ask this Organi
sation and Methods Division to set up 
a small team to study these statistical 
collections to see what their effect is, 
whether the story which they tell is 
to be relied upon or not.

We know how these statistics are, 
prepared. We also know how the 
papers are disposed ot. My hon. 
friend knows that even m the judicial 
courts what happens is that on the last 
day six or seven cases on the civil side 
are dismissed on default, so that we 
show that so many we have disposed 
of. And the next month they are 
again reinstated and they are taken 
back on the file. It also swells the 
number of the institutions as well as 
the disposals. I am fully aware that 
typically similar things happen when 
these statistics arc prepared. They 
give no true picture of the state at 
affairs, and because you lay a greater 
emphasis on these statistics all sorts 
of things happen and it only increases 
the delay; because just for the sake of 
making the maximum number of dis
posals, the man makes a further 
reference to somebody and disposes of 
the paper or he raises an objection 
and sends it to audit

Instead of collecting these statistics, 
the best thing is to study the problems 
and find solutions for them and see 
that they really give true relief to the 
people. At the governmental level as 
well as at this level I think it requires 
proper attention. I am afraid this 
Organisation and Methods Division has 
to be reorientated completely, given 
fresh vitality and assigned a certain 

ttask. Let it do something and let us

hope that there will not be this delay 
and this demoralisation in the services.

Sir, I have touched only two potato. 
I have as a matter of fact touched 
only the aspect about efficiency and 
a little bit about economy, but I have 
not touched the third aspect namely 
intellectual morality, to which refer
ence has been made. If proper help 
is to be given to the services, adequate 
attention must be paid by Government 
to this matter.

Mr. Deputy-Speaker: Motion mov
ed:

‘That the Fourth Annual Report 
of the Organisation and Methods 
Division for the year 1057-58 laid 
on the Table of the House on the 
4th September, 1958, be taken 
into consideration.”

Shri Vasudevan Nair (Thiruvella): 
Mr. Deputy-Speaker, it is only proper 
and appropriate that the House sits 
up to discuss this report which is a 
very important report. We are gene
rally in the habit of talking so much, 
and now we are trying to examine to 
what extent things are actually being 
done in this country. We are all anxi
ous that the inordinate delay in the 
disposal of cases before every depart
ment should be reduced as far as pos
sible, if not completely eliminated. 
But what do the figures give us as 
contained in the 1957-58 report?

At the outset I would like to make 
it very clear that I was not at all dis
appointed with this report; because I 
did not expect very much. I am 
quite sure that this Organisation and 
Methods Division, as it is set up today, 
cannot do much in this direction. They 
are expected to do two very important 
jobs: one is they are there to see that 
delay is reduced as far as possible and, 
secondly, they are expected to see that 
as much economy as is possible Is 
effected in the expenditure.

As far as economy measures are con
cerned, we do not get very much from 
this report, except that there is a 
reference in one paragraph to certain
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steps taken and certain advices given 
by this Division to ccrtain Depart
ments There is not much about eco
nomy For the last two years there 
has been a lot of talk about economy, 
and we are told that we also have con
tributed our lot m this direction Some 
hon Members effected certain cuts m 
their salaries, but the cuts were with
drawn after some time' Some such 
attempts were made, of course not 
very substantial Previously we used 
to get two or three copies of our 
speeches But that has now been 
reduced, we get only one copy There 
are some such steps Apart from such 
things, I do not know whether any 
serious steps are being taken in the 
direction of economy drive On the 
other hand, things are being told in 
this very House of wastage of lakhs 
and crores of public money I do not 
go into those questions just now I 
will confine myself to the report as 
far as it relates to the attempt in 
reducing delay

I have tried to tabulate certain facts 
and figures given in this report with 
regard to reduction m the delay of 
disposals I do not want to repeat 
what the hon Member Shri Harish 
Chandra Mathur has said I would 
like to diaw the attention of the House 
that it is reallv distressing to note that 
in almost all the departments and 
Ministries except the Food depart
ment the perce ntage, the proportion of 
airears to the lotai receipts in 1957-58 
is, in ccrtain departments more than
10 per cent, in ccrtain other depat t- 
mentsj 20 pci tint and it goes up to 50 
per ccnt in coitain departments 
Between 10 and 20 pc 1 ccnt, there are 
eight departments Atomic Eneigy, 
Agncultuie, Information and Broad
casting Law. Ministry Public Scr\ice 
Commission Development Wing, Dir
ectorate General of All India Radio, 
Chief Controller of Imports and Ex
ports With regard to Commerce and 
Industry, Defence, Scientific Research, 
Revenue, Home Affairs, Irrigation and 
Power Steel, Mines, and Fuel, Trans
port and Communications, Works,

Housing and Supply, what is the posi
tion’  The proportion of arrears 
total receipts is 30 to 40 per cent, 
which is really a staggering figure In 
External Affairs, Directorate General 
Of Posts and Telegraphs and most im
portant, the C P W D , it is more than 
40 per cent The Directorate General 
Of Posts and Telegraphs gets the first 
prize, that is, more than 50 per cent. 
I do not want to go into more details 
t have tabulated the entire thmg It 

really a disappointing picture

There is another Table given in this 
report comparing the achievements in 
195b-5b 1956-57 and 1957-58 There 
is nothing very much to compare 
between and 1957-58 That is
the position I do not want to go into 
that also So the position is this with 
the Organisation and Methods Divi
sion I do not complain that they have 
not done thoir lot They might have 
attempted to do something But, they 
have signally failed in 1 educing the 
delay m the disposal of receipts that 
come before the various departments

A p art from  the figures that arc  
before us, wc h ave  got our ow n exp e
rience I  am quite sure, you  yo u rself 
w ill have voui own experience M em 
bers o f this House w ill have th eir own 
oxpe rif nee W hv should w e speak about 
the Mt mbi rs o f this House’  I w ill 
quote the P n m c M m iitci h im self In  
H jd c ia b a d  when he w as there fo r the 
Congress A I C  C session this time, he 
made a speech and he cited the in
stance o f his own attem pt m form ing 
a co-operative society He w as v e ry  
an gi\ wh<n he re fe n c d  to his exp e
rience and he said that a ll these old 
rules and regulation-,—I w ill quote his 
own w oids

“These laws appeal to have 
1. cn devised by some genius to 
prevent the co-operative move
ment from developing I have 
been myself a sufferer, and there
fore I speak with some feelings ”
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hour, Every party in this country,
every citizen in this country, irrespec-
tive of the creed of his party, is inter-
ested in seeing that things are beint
done as Quickly as possible.

I
I
I

j.
'"(

DUteuss'icm re:

Last year, I came across an experience.
A doctor in our State-s-he is not an
ordinary man; he is quite inRuential-
happened to rent out one of his build-
ings ror a Government office in 1951.
It 'Was in 1957 that he told me that
the rent-not a substantial amount: it
is '.only Its. 150--had not been paid.
The rent of a building that was rented
out in 1951 had not been paid to him'
.in 1957. It is a short period; only SIX

years. There may be many other
Instances like this. I need not g.o into
all these instances. In a way, this is
a very serious problem that the pee-
~le"of this country are facing. Imagine
'the condition of an ordinary man, Ii
.man in the rural areas, a peasant, an
nrdinary human being in our country.
what will be his plight? If Members
of Parliament, Members of Legislative
Assemblies. if even the Prime Minis-_
tel' of this country is not able to get
things done. what will be the position
01.' an ordinary citizen in this country,
we 'can imagine.

Sometimes I feel that all this talk
about a Congress Government or a
Communist Government or a Socialist
Government is meaningless it the
-people are given a good Government,
an .effective Government, an efficient
Government, by any party. Let the
party be any party. Let it be Social-
ist, Communist or Congress. The ordi-
nary people will be very happy and
they will vote for that party for all
time to come it this inordinate delay
is reduced, is completely abolished. If
the Party that runs the Government
succeeds in that, that party will be
blessed by our people. That is the
situation today.

t :

J

The hon, Member Shri Harish Chan-
dra Mathur referred to the cases of
pension. I know actual cases where
people, after retiring from service,
'have waited for years and years and
have died without receiving their pen-
sion. It is not just an exaggeration.
There are cases like that. I will referto "the occasion when there were. . -ts
of questions fired on the Railway Min-
"ster last time during the Question-
276(Ai) L.S.D.-7.

-
What is the difficulty? To me the

first and foremost difficulty is thiS'. Wf!
have inherited a system of Govern-
ment, a State machinery, a system of
working of Government and officials
also from the British. It was an alien
Government. It had its own practices.
It had its own aims and objectives. Its
aims and objectives were quite
narrow; collection of revenue, main-
tenance of law and order; nothing
more than these things. We have in-
herited that State machinery. I beg
to submit that we have failed till now
to overhaul that machinery, to make
a fundamental departure from the
old ways of functioning and instil a
new spirit in our services from top to
bottom. Un less that is achieved, un-
less such a re-orientation is made, 1
am quite sure we are not going' to
succeed. You may create a thousand
Divisions in the name of Organisation
and Methods, Vigilance or Anti-cor-
ruption. There is close connection
between corruption and this delay. If
there is no delay, it we get things done
quickly. there is no question of giving
bribes to the officers. That question
does not at all arise. These two ques-
tions are closely linked up. Unless a
new spirit is instilled in our services
and unless the relationship between
the people and the services is re-ori-
entated in a new way, we are
not going to make much headway.
I know the leaders of our Govern-
ment will agree with this principle as
a principle, but when the question of
real implementation of this principle
is taken up, there are practical differ-
ences of opinion. As far as the prin-
ciple is concerned, I am glad that even
our Home Minister, while replying to
a debate on home affairs, has himself
said that there should be a difference
in outlook as far as our officers are
concerned. I do not go into the
quotation just now. It was in 1956,
I read it today. It was in 1956 while
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replying to the debate on home affairs, 
and he said that a new approach, a 
new outlook should be instilled among 
our services.

I was going through the report of 
the Administrative Reforms Commit
tee appointed by the Government of 
Kerala, and they have produced a 
very substantial report, I should say. 
The recent debate in the State 
Assembly of this report was a very 
happy occasion, because, in spite of 
the differences between the various 
parties, they all agreed, and they all 
welcomed this report, and they all 
said it should be put into effect as 
soon as possible. In that report, on 
page 21, a very important statement 
is made. They refer to the momen
tous changes that have taken place in 
the country, viz., the achievement of 
freedom from foreign rule in August, 
1947, the Constitution of the country 
into a sovereign republic in January, 
1950, the coming into operation of the 
First Five Year Plan in 1951 and last
ly the decision of the nation that its 
goal shall be the establishment of a 
socialistic Welfare State in the coun
try, and then they say:

“These momentous changes 
fundamentally altered the objec
tives of Government, its method 
and the manner of funct oning of 
its machinery. Shortly stated, 
the objectives were not merely to 
collect revenue and maintain the 
peace, but to promote the welfare 
of all classes of people, particu
larly the poorer sections; the 
method was to be democratic and 
the machinery, which until the 
attainment of independence owed 
allegience ultimately to an alien 
Power, had henceforth to be res
ponsible to the people’s represen- 
tat:ves. These changes have 
created new tasks and new res
ponsibilities for the services,

, requiring a thorough re-orienta
tion in their attitudes, outlook, 
skill and training. It was to be 
expected that in the wake of 
these important changes will fol

low suitable changes in the .. 
administrative systems and pro
cedures so as to enable the smooth 
and efficient functioning of the 
machinery and the early achieve
ment of the objectives mentioned 
above.”
Now, what have we done to instil 

this kind of a new outlook, to give a 
new orientation to our services? We 
have done very little.

In this report, there are certain 
references to the training schemes for 
the clerks and other personnel in the 
services. I would urge upon the 
Government to have a regular re-edu- 
cation scheme for the entire services 
of our country, from top to bottom. 
None can be exempted from this 
regular re-education scheme, and they 
should be made to know what the 
objectives arc, to which this House, 
this Government and this country are 
pledged today.

What is the meaning of the socia
listic pattern of society? I know, 
there may be difficulties, because even 
today it is just a mystery to many of 
us. It is not clearly defined. To me 
it may be one thing, but to another 
Member it may be a different th'ng, 
It may be just like the blind man 
trying to ascertain the form of the 
elephant. There are difficulties like 
that. All the same, let us have some 
general principles laid down and let 
us try to have a re-education scheme 
for the entire services as far as OUT 
objectives and new developments ift 
our country are concerned. Unless 
we make such a change, we will not 
be able to make much headway. -

I have got one or two more prac
tical suggestions to be taken up 
seriously by the Government I M  
the Government should set up a timer 
limit for every petition or paper .on 
file that comes before any depart* 
ment It should be disposed of, sajrj 
withiivtwo months, at the utmost 
months, and an explanation should fcp
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asked for xt a paper or file is not 
disposed of within that period.

Shri Tyt|i: Two months is too 
long

Shri Vasudevan Nalr: Two months 
is the maximum period You can 
reduce to one month, I also agree. 1 
do not stand by two months, but Tiy 
point is that we should have a time
limit and we should stick to that, <tnd 
strct action should be taken if there 
is delay even after that

There is another very important 
point There is so much of concen
tration of power in certain officers of 
the secretariat There should be bold 
delegation o i power In this report, 
there is a suggestion that a large 
amount of power that is now concen- • 
trated in the secretariat should be 
delegated to heads of departments 
Now a flic goes up from the lowar 
division clerk to the upper division 
clerk, then to the Superintendent, 
Joint Secretary etc How many kinds 
of secretaries we have I do not 
know—Deputy, Joint, Additional, 
Assistant Under, all kinds of secre
taries are there, and a file goes from 
one secretary to another, from the 
lower division clerk to the upper 
division cleik etc We should th nk 
of some device to reduce all these 
vanous stages through which a file 
hdb to pass, and wc should have bold 
delegation of powers

Thirdly, I would recommend to *he 
Government a scheme of incentive 
awards as far as our services are con
cerned There also, I would read out 
a paragraph from the report of fhe 
Kerala Administrative Reforms Com
mittee, where they make a concrete 
suggestion as far as incent ve awards 
are concerned On page 108, the 
committee says

“We have considered the sug
gestion recently made by Shri 
t> G Karve recommending the 
institution of a system of incen
tive awards based on a similar 
practice obtaining in the United *

States of America It consists of 
making a cash or honorary award 
to a Government servant for any 
outstanding performance or use
ful suggestion made by him to 
reduce the cost of administration 
or to simplify its procedure or to 
improve its effic ency Rules of 
promotion in Government service 
are generally rigid and would not 
enable immediate and suitable 
recognition of individual acts of 
merit The hope for promotion 
w 11 not therefore, furnish suffi
cient incentive to encourage origi
nality and initiative m the rank 
and file, which awards of the 
kind mentioned are likely to do 
They will also influence promo
tions indirectly because the acqui
sition of a number of awards bv 
% person will, by itself, constitute 
t>roof of continued efficiency jus
tifying perminent promotion We 
recommend that the suggestion of 
Shri D G Karve may be adopted 

. here ”

The O & M Division has got cells 
m almost all departments and it in
0 particular department they bhow 
bettei performance they should be 
given some such incentive award Let 
thQrc be competition, let it be a socia
list competition or a socialistic pat
tern of competition, let us have sottie 
kind of competition m the services 
also m disposing of the files that 
corhe before them

I hope the Home Minister will pay 
attention to the various suggestions 
made in this House If these sugges
tions are accepted and put into prac
tice*, I hope a day will come when we 
will be m a much better position 
than we are today

Shri Jamal Khwaja (Aligarh) I 
listened with great attention to the 
opening speech by Shri Harish 
Chandra Mathur, and I congratulate 
bim for the very frank and out
spoken manner in which he has 
spoken Yet, I cannot also help feel
ing that he has been rather unkind 
to the O & M Division If the O & It.
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Division had made great claims in
their report and the state. of affairs
had not been so, the criticism would 
have been valid. · But I find that the
claims that have been made by the
Division in the fourth report as well
as in the first report-I could not get
the second and third ones-are very
modest claims. And they have point
ed' out all the features and given all
the statistics. They have not tried to 
conceal anything. So, I think that
that criticism has not been very fair.
It might be very correct, but surely
in evaluating the performance of any 
organisation, any individual or any
·country, the total situation should be
taken into consideration. This, I
think, is intellectual justice.

The previous speaker referre4 ta
the . large number of Secretaries,
Jo�t Secretari� and all tha�, a,p.d to
a Vfn' large number of them being
temporary. ·As far as the very �igh 
percentage of temporary personnel is
cqqceI1}ed, I think there can be no
t:wo opm1ons. That is Qasicall;y
w,-rong .. That has a very bad psycho�
lc.1gical effect on the people. But from
hj� statement, I thought that he want:.:.
ed tJ}at ijie te.mporary hands · shoµJ4
�. dismiss� because he tpought that
tlley '\',!:ere too �any. 

�hri Haris}, Chan4i:a Mathur: Np,
no. You should never dismiss them. 
Even one dismissal will mean so much 
ot trou�le. I know it. 

Shri Jamal Khwaja: He emphasised
that .there were too many secretaries.
an'd toq. many- officials at the top, and
they tended to multiply their subor
dinate ,. officials. l would say that
instead of their number·· being reduc
ed, it should be increased. I am not
a prptractaj. student of public admin
isµ-ation or a very senior student of
pµl?lic administrat,ion as Shri Harisb 
Chap.drll Ma�h�r is. I have great
respect fqf him, but. from 'Yhat I ha:v� 
�� t,rying to find out for myself QJ) 

t41t basis of· pers<m�1 �p.erience, · an�
fFM.l informal tal� and chats. with
��. off!.c��l! � va;rip,� iey�l� and al$!>

from a perusal of the Appleby l'eport
w:hicll, I . �q�. i� a m�t�flf r:�,P.?rt
and a brilliant survey, I think thert
can be no doubt that the officers i 'afe 
?ferworke_d. Th�re mjg}lt bf a :C�w 
officers here and there who may not
have sufficient.· tq do. 

. . .. ...

Take, for instance, our dis.trict offi
cers, �s. for example, tlie district co\
l�tor, tlle superintendent of . poiic�.
the Secretary ancl the Joint Secret11ij'',
I have had a few occasions to talk ta
them als9. I have visited them in 
their offices, and I have fourid that
they do a lot' of work; cohstan�ly,
files and papers and other things ara
coming, and qther interruptions are
also there. 

· · 

So, I should thmk that in vie..Y!'.. qf
the limitations of �1'.Sonnel and. tht
limitations of money, WQat the 0. � ?4.
Division has been cloing is really
creditable. 

. · -

To my miz).41 as I view: tpe �tier"
tJie dimensions of a sol,Uld-·a�� 
tration ar.e four or five, namely' spe�d,
equity, uniformity, accountability and
democracy. They are all irnpo1·uin.i; 
V{e should not oyer-e��Qasis.� Q�if
clt the cost of. the other.

Many thtngs might hapl)eJl wi� 
much greater speed in China or in the
various other countrie5, with a d'ffer.
ent administrative set-up. But tpat it\
only one value. Speed is only onei
v�lue. lt has a very g;reat va�u�. I
g�pt that today in tp.e coi;itext Qt tqe,
in�rnational *uatiop, wh'ere ib���d•
�rrifi� corp.p�tition for.· acli:eYma
these material values, speed is of the
e$sence for succ�s. Bl!.t we · shoul4
I).Ot forget that there are other VS,lU�� 
They migpt not be so reildily a�cei7
tained; they mi:tY be · more imprmder· 
able, but they · are ther.e. 

··· '·· · '·· 

Therefore, I think it is one of the
great virtues of our effort an.d er Q.ur
administrative philosophy that we
have tded to bring about a ,;ynth.esis
of all th�e vaJ�� :fcµ: . ��e, 
accountapility ipigb.t s��. i!c :Ill�•

• ' • ' . : • : .. '.i J :. • '' IJ .. ' . ' • • '·- '� 

'i 
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from outside Delhi comes to Delhi,
and he has to wait for two or three
days. or a week, naturally, the cost
would be prohibitive tOf him; he has
to get a right thing done, not a wrong
thing done, but because it becomes
prohibitive for him to stay in Delhi or
even in Lucknow or in any other
State capital, for that matter, he is
tempted to offer these tips, and not
bribes. However, it has a very bad
psychological effect.

In my speech last, 1 had occasioa
to point how great the damage is.
The moral idealism disappears. The
man from the public thinks that his
work has been done because he hall
paid Rs. 5 or Rs. 10 or Rs. 20 or Rs. 50
as the case may be, and not because

• it ought to have been done, or the
clerk has done his duty or the officer
has done his duty. He feels that the
officer has just done it, and he hag
done it out of consideration. Then, it
is quite natural for him to feel dis-
illusioned, and this moral idealism
disappears. And that has disastrous
consequences for everyone

9 DECEMBER 1958 Report. of. Organ~ation 4:'44
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were undue emphasis on succeed.
Similarly, democracy might Siiirer. I
do not. want 'to go into those details
now. But I grant that in the context
ofjoday, speed IS the most important
dimension. And this report shows
~t Government are not averse to it.
It is true that not much improvement
has been made, as the figures and the
statistics show. But the very fact
that the Government of India invited
Dr, Appleby,an expert of internation-
ai 'fam'e, on whose advice this orga-
'zilsation was set up, the 'Institute of
Public Administration has been set
up, and the Administrative Staff Col-
lege in Hyderabad has been set up,
shows that attempts are being made.
If, in spite of all this, administrative
delay continues to rage in an epide-
mic form, as was pointed out very
correctly-I agree-it shows the
magnitude of the task we have to
face, and the difficulties we have to
overcome. I should say, after llsten-
ing not only to this debate, but gene-
rally, to the other debates that I have
had the privilege of listening, that we
asa people are forgetting the art of
admiration, or the art of admiring,
We develop a craft of crudely criti-

I cising and condemning. 1would sub-I mit that the assessment should be

I :'n:':::::~~~:~~:tal::tua~:
\ VasudeVan Nair that the problem of
\ eliminating delay became all the more
I important because that is one of the
.' chief causes of creating a temptation
. among the public to offer what he

.\
1, called as bribes; I do not call them

bribes, but I would call them tips.
because bribery implies that one pays
in order to divert the course of
justice. I do not think that is very
often the case. Of co1irie,that might
be dot\e, arid that is done,but gene-
faUy -.peO.ihgthose .mtng of money
,ate not IWdto dlv'ert the course of
fdmce, but they he 'lUlid to expedite

~ mattera. AndtKlt tsqwte under-
I 1WIId1e. So, '.e eann-ot accuse the

mm do does ii. Mahy'of my consti-

r 1aM\b andoihers have ljU,atecito me
\ tbIr ''ex'perieneeEl'.SufmMe a man

The diagnosis which has been made
by Mr. Appleby is a correct one.
Many suggestions have been made by
Shri Harish Chandra Mathur and also
by Shri Vasudevan Nair. I do not
want to repeat them. They are
correct. There can be no two
opinions. The 0, & M. Division also
has said so,

As tor the system of noting, I am
inclined to call it the 'notistic' pattern
of administration. We are hearing ot
the socialistic patterno! society; of
course , we have not reached it. But
the 'notistic' pattern ot administration
is already here.

ghrj Tya&i: Call it notorious.

Sllri Jamal KJiwaja: That seems to
be correct.Mr, Appleby has anaI~d
why it is so. He has Pointed out Uiilt
it is because there is n9tenou.ghdele-
gation of power. The t1nder~secreta~'
has to write a note, because he cannot
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take the decision himself. So, the 
file goes to the Deputy Secretary or 
the Joint Secretary as the case may 
be, and he has to write a further note, 
and so on. So, the *notistic* pattern 
of administration is here. It must 
be done away with as far as is possi
ble and compatible with sound ad
ministrative procedure.

The O & M Division’s Report itself 
has referred to the vertical and lateral 
movement of files which, I think, is a 
very refined and subtle expression. 
Evasion of responsibility has already 
been touched upon by speakers who 
have preceded me All these things 
are true But the question is, why 
is there evasion of responsibility? I 
think this requires probing into in , 
some greater detail I was told a 
story about evasion of responsibility 
by a very eminent person of all 
India fame. He had a relative 
here, a young man, in some Ministry 
or department, and he being a new 
man made an order A few days 
later, the Joint Secretary or Deputy 
Secretary called him and gave him 
friendly advice and said ‘Young man,
I have been here for the 15 or 20 
years and I would like to give you a 
piece of advice Never make an 
order. Just write a note and pass it 
on. Otherwise, God knows what 
may happen If you make an order, 
you become responsible You can 
never know what is going to happen’

So evasion of responsibility is there 
But why is it so’  There also Apple
by’s Report is highly relevant. I do 
not want to go into the various sug
gestions he has given because that 
Report was discussed in the Rajya 
Sabha in 1956 and probably also in 
the Lok Sabha—I was not here then.
It is painful that such a brilliant 
Report as Dr Appleby’s was severely 
criticised. There might have been 
some flaws here and there. But I 
found from Cv debate m the Rajya 
Sdbha th! 1 li v as severely criticised 
by a largf number of Members, and 
the Prinm Minister very sptly 

remarked in his reply that after all,

what the Members had discussed was 
Dr. Appleby rather than his Report 
There were so many personal criti
cisms because he had something to 
say about the negative influence which 
is exercised by Parliament. Sir, I am 
myself a Member of Parliament, but 
we must face facts, we must see 
things, we must have objectivity of 
judgment. It is patent that very often 
negative influence is exercised. Of 
course, that does not mean that that 
influence is bad or anything like that 
But it is there.

There is another factor connected 
with it Not only is there the nega
tive influence of Parliament, but the 
negative influence of superior officers 
is also present I have been told 
stories—true stories, I must say— 
during my informal chats which I 
purposely held with various officers 
from the highest to the lowest rank, 
from ICS Secretaries to clerks and 
chaprasis What happens is that a 
superior officer is very often afraid to 
take action against a subordinate 
officer, because the latter might start 
indulging in various machinations; he 
might approach somebody else and 
there might be some other interven
tion or something of that type In 
the result, the subordinate officer 
might have the upper hand

There is the fear of being over
ruled by the superior officer.

I have no idea of the time I have 
actually taken.

Mr Deputy-Speaker: I myself had 
no idea of the speakers. But now I 
find there are many fresh names being 
sent in

Shri Jamal Khwaja: I would not 
go into details, but would confine 
myself to a general principle which, I 
think, is of crucial importance, the 
principle whether the rate of growth 
of our civil expenditure and our ex
pansion of our administrative person
nel is proper, or high or too high 
or too low, I have heard 
several speeches during the budget
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session sad at other times when 
«ritieism has been made that the civil 
expenditure is mounting. I do not 
have the figures here, but a perusal 
of the Appleby Report would show 
that this objection is completely un
founded. Economy does not mean 
that we just try to keep our staff at 
the minimum level. Economy means 
efficiency. If there is no efficiency, 
there can be no economy in the long 
run.

Shri Harish Chandra Mathur: Might 
I inform my hon. friend that the 
Comptroller and Auditor General has 
condemned the scale of this expendi
ture?

Shri Jamal Khwaja: I have not read 
the report of the Comptroller and 
Auditor General, but I did go through 
the Appleby Report and I found thSs 
idea was very strongly opposed by 
that brilliant and wellknown expgrt.

But apart from this general prinici- 
ple that there must be a steady and 
corresponding growth in the adminis
trative machinery—because that
constitutes the very foundation; there 
can be no developmental progress; 
our developmental schemes are all 
there, but if there is administrative 
delay or if there is lack of law and 
order and other basic considerations 
which are very important our schemes 
cannot fructify—apart from that, here 
I think an analogy can be drawn 
between the relationship of heavy 
industry and consumer industry and 
that between civil expenditure and 
developmental expenditure. These 
days we have become so much pro- 
duction-minded that we think that 
any schemes which do not lead to 
direct production are useless or at 
least not so important.

Lastly, I would say that apart from 
this general and basic consideration, 
there is another basic thesis. I 
have no time to develop it now. That 
is my favourite thesi*. I am a student

* at philosophy and ethics. I would 
.have to> have a full hour to develop

thi*t thesis, but I would be content 
to finish it in just one minute. It is 
the thesis of the primacy or at least 
the equal, inherent necessity of the 
mpral dimension, as compared with 
the economic or political or any other 
dimension. In this age where there is 
mpre technique rather than of vision, 
in this age where there is more em
phasis on doing rather than on being, 
I think it needs to be reminded again 
and again that we can never over
exaggerate the importance of the 
mpral dimension. It is not moralising; 
it is not sermonising. It is as scienti
fic a statement or proposition as any 
otfier scientific proposition that can be 
verified by observation and experi
ment. Unfortunately, I do not have 
the time to dwell on this point. But 
I would say that this is the only way 
f0r a poor country like ours, to make 
up tor the lack of funds by this 
moral caoital, as somebody has very 
aptly said.

Jo ^o
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1« hra.

Shri l«J«Bdn Blush (Chapra): Mr 
Deputy-Speaker, Sir, my hon fnend. 
Shri Mathur, has very ably covered 
all relevant and pertinent points 
arising out of the Fourth Report of 
the Organisation and Methods Divi
sion Sir, so far as details are con
cerned, I cannot do anything better 
than to emphasise some of the points 
that he has already made out There
fore, I would like to confine myself 
to the basic issue pertaining to the 
Indian Administration

The purpose and the objective 
behind the creation of the Organisa
tion and Methods Division was to 
streamline and rationalise the ad
ministrative organisation of the gov
ernment departments It was designed 
to secure the increasing output of 
qualitative disposal of primary 
receipts and efficient performance of 
the tasks undertaken I shall come 
to the review of the performance of 
the Division later on, meanwhile, Sir, 
if a little indulgence is permitted, 1 
would like to engage myself with the 
basic issues, that is, the personality 
and the character of the Indian Ad
ministration

The present-day Indian Administra 
tion as such was designed and created 
by a Government, a regime which is 
no longer here The regime has 
passed, but the legacy of the regime 
still continues What has astounded 
me most is that none of my hon 
friends who have spoken on the sub
ject has given any indication of the 
fact whether they acquiesce in the 
present-day Administration, whether 
they approve of it or whether they 
reject it, if they approve of it, to what 
extent, and if they reject something 
of it, to what extent That has not 
been made clear

**Sir, with the emergence of inde
pendence and the change in conditions 
and situations all over the world, we 
had been faced with a new task, a 
new assignment unknown and never

experienced in history so far. We had 
a backward economy. We professed, 
announced, undertook to have a 
socialist society, and thereby we 
developed on ourselves a responsi
bility to create an administrative 
structure which will fit in with our 
requirements and would give an ac
count of itself which will meet the 
situation squarely prevailing around 
us

Take the instance of America, 
Britain or Russia The administration 
m those countries was evolved, it was 
not taken or transplanted from else
where As the experience warranted, 
as the situation desired, step by step, 
gradually, the administration was 
evolved to meet the situations, the 
needs and conditions arising from 
time to time But m our country, Sir, 
the fundamental task which was to 
have been done with the emergence at 
independence has been relegated to 
the limbo of oblivion, and today we 
are acquiescing in the present-day ad
ministrative structure

I think, if at all the House will 
remember, it was m Para 3 Chapter 
XVI of the Second Five Year Plan 
that this problem of administration 
was mooted out Eight categories 
were listed If, in the light of experi
ence, I start to review one by one 
those categories, I am sure time will 
no* nrrnut me to do justice to the 
subject

Mr. Deputy-Speaker. He has ten
minutes in all

Shri Rajendra Singh* Eight cate
gories are there

Sir, it needed courage and deter
mination to have gone ahead with the 
design and the fabrication of a new 
administrative organisation which 
could meet the demands of an under
developed economy through the door 
wav of democracy But our Prime 
Minister t hour'll so many times he 
has pntn expression to his views
regaidmg Ihe Dresent-day administra-
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[Shri Rajendra Singh}
tion, could not persuade himself that
the reorientation, the reorganisation
of our administrative system is of
paramount necessity, and he has
suffered the present administration as
others have.

My hon. friend, Shri Jamal
Khawaja, paid a tribute to the report
of Mr. Appleby, and in that context
he has reminded the House of the
observation of the Prime Minister.
The Prime Minister sometime back
observed that the Members of Parlia-
ment are more keen on discussing
Appleby himself and not his report. I
respectfully submit, Sir, that a man,
however eminent a scholar he may
be, however vast and extensive ideas.
Irnowledge and expe rieuce of his own
country he may have. when he comes
to pass on lessons to others, those
lessons could not be swallowed up
without evident danger to ourself.

Mr. Deputy-Speaker: The hon.
Member has only two minutes more.

Shrt Rajendra Singh: r ha VC' t.aken
0111~' fiiv(' minutes.

Mr. Deputy-Speaker: He has
already taken ('jghl minutes.

Shri Rajendra Singh: Other Mem-
hers wen' a llowud 15 to 20 minutes.

Mr. Deputy-Speaker: That was my
mistake; I realised it only late

Shrt Rajendra Singh: That mistakv
may kindly be extended to me also.

Mr. Deputy-Speaker: Now there i~
no time. 1 had warned him in the
beginning that he would get only ten
minutes.

Shri Rajendra
that was in my
unsaid.

Singh: Evel'ything
mind sWI remain ••

Mr. Deputy-Speaker: Then he v.ltl1

avail ot some other time.

Shri Rajendra Singh: Be kind to
.le thi" time Ilt le~"t -,

As there is no time, I will skip
from one point to another as quickly
as possible. The first problem is that
of demarcating clearly the role which
the administration has to play in oar
national efforts to achieve our objec-
tives. The role can be briefly defined
as that of implementing the policy'
decided upon through democratic pro-
cesses. Policy-making has to be dele-
gated to the policy-making machinery.
but the implementation aspect of it 1!<
given to the executive.

~

But in our country, as L; evident
from many speeches, no matter who
is the Minister and at what elevated
place he is, it is the executive which
wields the power from A to Z. The
ch+racter of the executive is quite
clear. Shri Mathur recited one son-
tence from that report. He said that
there is a persuasive intellectual dis-
honesty all round our executive. They
shirk their responsib ili ty and they
believe in a limit ed philosophy of their
responsibi lity and obligations to the
countt-y and to the people with thr-
I'PS1Jit t:wl we have vertical and hod-
:Z;Ol1t;;\ passi.ng or fil('s from one place
Lo another and things getting delayed.
peop!e Iccl a sense ot frustration and
will become, I am afraid, prone.readily
to the counsel of despair. I submit
with" sense of restraint and respon-
sibi lit.y that I have known the officr-rs
arid with a few honourable exceptiol1s.
they an' not simply intellectually
immoral, but they are physically
immoral inside their office and in their
homes also. The whole climate is so
vitiated, so tull of frustrating and dis-
appointing elements that unless Wt'

undertake to transform the whole sys-
tern, I think our objective of having
a society ot' prosperous and equal peo-
ple con never be achieved.

OUt' administratron can be really
termed as caste hierarchy. Of course.
it ill a heritage from foreign rule. 'n1~'
principle of hierarchy is also respon-
sible tor the narrow view of resPo'nsi-
bilitv accepted bv th(' ohtlO66Dhv of
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Mr. Deputy-S~e1; The
~~mp~ siH>uldconclude.

, Dis~sipn" re:

.our administration. The only respon-
~Ri.lity expected ot our civil ~,f'Y~ts
:isthat obeying the orders of the supe-
rior. "If one is able to answer satis-
factorily for his actions in the light
of" the orders from higher quarters, he
is free from all further responsibility.
Whereas this type of responsibility is
very essential for the successful func-
iuooing of the administration, it is not
.enough. In a positive State, initiative
,is as important a qualification for the
l>q~lic servant as obedience. This en-
'.tal4 delegation of authority with pro-
..pel' safeguards. But so far no sale-
~rds have been provided.

Mr. Deputy-Speaker: The hon.
Member might conclude his remarks
in a minute.

•8hri Rajendra Slnrb: My' whole
coritentiorifs that; as'Shrl Mathur' has
w<t,a very poor'orgaiUlation has
been ~et' up as a corrective to thiS
"gantic -aiid monolithic 'administra':
f'v«!orgariisation.If HiS jUst like" 'a
.ra1)hit'be~g sent out to correct a
~a~n1.SO,' this Organisation and
1r'tetfiOdsDivision' is superflous. I am
one"with him' 'm demanding from the
4lon. Minister 'of 'Home Affairs a
thRr~llftP-gpiJ?g.enq~iry into the Pilt-
!llrn of a~lstratlOn that we have
.and let us analyse how far the present
~istration is suited to the needs
anet" r~uirem~nts of the country.
.• 1:11.1. ••.. '.-:.. • •

,Our Prime M,inister is very much
averse these days to public scrutiny.
'The other day when Shri Bharucha
just mooted 'a 'suggestion that our fin-
ancial procedures in the military
sq~uld be examined by the, Members
of this House ot cOUJ:~ewith the co-
operation of certain experts, our' Prime
Mjnist~r was prompted to say that
.such a roving enquiry cannot be made
as because it will dernoralise the admi-
~~tiOI). Similarly, if,the Home ¥in-
~~r says; '''No, no enquiry against
ow: administration. It Will demoralise
them'. If will create in them a sense
of diffidence. They will never pick
'loW, ~ atpount of inHia~ve, which is
80 urgently required ... "

hon.

Sbrl Rajendra Singb: I want your
indulgence for a minute. I think Shrl
M.ooIChand Jain has rightly said that
our administration should be like ih~
Caesar's wife hundred per cent., even
if it means making changes all the
time. 1,iore than anything else, the
essential requirement is to have it full
public scrutiny, wherever there' ia
suspicion. It' is not enough that
Caesar's wife is chaste. She must be
above suspicion. He has rightly said
that wherever you go in the country,
everywhere the people feel that there
is something wrong with this Govern-
ment somewhere. He may not pin-
POint it or spotlight it But, nonethe-
less. this suspicion is there all OYe!'
the country; even in this Parliament
it is there, though not to that degree.
Thetefore, if you want this country to
have full-ft~ged democracy, if you
want to set an example to other
defaulting countries like Pakistan,
Sudan, Egypt and other countries, then
the first and the primary task that the
Home Minister shou'd attend to is not
merely to see that there is initiative
and imagination in the administration
but also the requisite honesty and
integrity also to the satisfacti<>Jl of
Nation .

~r. Deputy-S~ker: Now the hon,
¥e.!'(l,berhas trespassed his own liml-
~~iori, 'lJi$ time 'i$ up, ",' "

Shri L. Achaw Singh (Inner M,anl-
Pl-Jr) : Mr. Deputy-Speaker, the Orga-
nj.:;atiop and Methods Division has CQlJl-

pleted four years of its existence. It
should be remembered that it was
started on the recommendations of Dr.
Appleby, who was invited by the
Government of India and who sub-
mitted his report, He was ~k~ tp
make, administrative studies and to
make recommendations abou~ th~
improvement that is necessary. The
purpose of establishing such a Division
was th~ the Central office 01 the
O. BeM. Division should be inves~~
wjt,h the ~espo~il>iUty ot givi-M ex-
~~jvfot, as ~e.ll as intensive leadel"$hip



406l ' ' Discussion re: • 9 DECEMBER IMS Report of Organisation 40$%
and Method* Division

-{Shri L. Achaw Singh] 
in respect of structure, management 
and procedures of public administra
tion in India. We suggested that tech
nical things like work measurement, 
work flow, office management, the 
filing system and accommodation 
should be dealt with at one level and 
at another level general procedural 
matters and proposals should be studi
ed. When we study the Report we 
have to judge it in the light of all 
these recommendations.

The Report of the Organisation and 
Methods Division is quite complacent 
about the speed of disposal. The 
statement shown on page 2 clearly 
indicates the progress made by the 
application of the O. &M. measures. 
Except in the Department of Revenue, 
Railway Board and the Indian Council 
of Agricultural Research, no apprecia
ble progress has been made. Further
more, the Third Report, i.e., for 
1956-57, is more faithful in emphasis
ing that no progress has been made, 
that there is a great scope for 
improvement, and that unnecessary 
and repetitive notings and unnecessary 
reference to other branches, sections 
and ministries arc defects which 
would still persist.

Our main programme is to adjust 
the democratic procedure to the eco
nomic and social changes brought 
about by the successive Five Year 
Plans as well as by the international 
situation. Dr. Appleby again said 
that there are two defects in our 
administrative system. One is the 
lateral defect, i.e., too many cross 
references are made and unnecessary 
notings are also made. References 
are made to other ministries, other 
departments and other branches. 
Another is the vertical defect, i.e., too 
many details are taken at the upper or 
the higher level and that prevents a 
speedier disposal of the work. In fact, 
the result is that disposal or clearance 
is rather very slow as well as labori
ous. ■ Moreover, these cross references 
defer and delay the execution of work. 
80, fro n  t  dose scrutiny o f the Report,

it is found that little progress has been 
made to remedy the above defects.

The heavy load of old pending oases 
hinders the progress of the currasrt 
work. The Directorate General o f 
Posts and Telegraphs continued to 
have the highest carry-over in spite 
of efforts made to reduce the arrears. 
Para 12 of the Report says:

“In spite of repeated steps taken 
from time to time to eliminate the 
evil of repetitive and unnecessary 
noting, it was found that the evil 
had tended to persist”

It is very good that the O. & M. Divi
sion has realised that a good deal of 
the notings consisted of recapitulation 
of facts about a case every time it goes 
to the upper level and every time il 
goes to other departments for concur
rence or for advice. In the Report 
they have suggested the method of 
‘running summary’. I hope it would 
help in speedier disposal of cases. But 
the malady lies deeper and a revolu
tionary reform should be demanded 
from the Cabinet Secretariat as well 
as the O. &M. Division.

The creation of the O. & M. Division 
has not achieved its purpose. Now 
we have a Central office and then we 
have its sections under an Under Sec
retary or a Deputy Secretary to func
tion in the Division. The main duties 
of the Division are to prescribe month
ly, fortnightly . . .

Dr. Krisbnaswami (Chingleput): I» 
there any quorum?

Mr. Deputy-Speaker: What is the 
hon. Member's opinion?

Dr. Krishnaswami: I do not think 
there is any quorum.

Mr. Deputy-Speaker: That ques
tion should not be asked. If he wants 
to bring it to my notice, he should 
say so. * •

Or. Krishnaswami: I say there i»
no quorum.
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Mr. D ^atj-Svnker: I will have 
the bell rung. ■

Shri Narayanankatty Menon (Muk- 
andapuram): The quorum has coma, 
Sir!

Mr. Deputy-Speaker: Yes, there is 
now quorum. The hon. Member may 
continue.

Shri L. Achaw Singh: The main 
duties of the Division are to prescribe 
weekly, fortnightly and monthly 
reports from the different departments, 
to consolidate the statistics, and also 
to conduct quarterly inspections. All 
the labour and expenditure spent on 
the Organisation and Methods Divi
sion has not resulted in improving the 
day-to-day work, in removing the 
deficiency, in facilitating the disposal ( 
of the work or even in removing the 
secretariat red tape. The innovation 
at submitting reports has added to the 
burden of the lower staff. They are 
in constant fear that they would be 
warned by the Organisation and 
Methods Division, and they have to 
prepare new statistics, new returns at 
the cost of their legitimate and normal 
work. They always try to close a case 
on the slightest pretext, and those 
cases are again reopened. That is the 
danger. In many cases the attempt 
is to deal with the cases in a lighter 
fuhion or in an easier way with the 
result that these cases are not done 
proper justice. They do this in order 
to bring down the number of pending 
cases.

The mere collection of statistics 
entails more work on the Assistants. 
The work has not been comparatively 
reduced or facilitated by the Homo 
Ministry or the Finance Ministry. 
Within the four years of its existence 
it is regrettable that the Organisation 
a&d Methods Division has not publish
ed a single book for the guidance of 
the workers or for the improvement 
of the work in the diiferent Ministries. 
The Organisation and Methods Divi
sion.,in other countries do not confine 
th^selvea to. the theoretical side only; 
they always look to the practical side 
also.

There is great scope for improve
ment in its working. So far as pro
vision of accommodation is concerned 
we find that the Assistants have to 
work in a very inconvenient way. 
They have to sit in a very crumpled- 
up way and it will be surprising for 
you to know that it takes about five 
minutes for them to go to their seats 
and to come back from their seats. 
They are supplied with very ordinary 
type of furniture and that does not 
facilitate easy working. As regards 
typists in these offices, they are not 
supplied with standardised chairs and 
tables, and this causes much incon
venience to them. As regards accom
modation, you will find that the big 
officers are occupying spacious rooms 
which would accommodate fifteen or 
twenty of these workers.

Lunch is generally observed for one 
hour. Though it is only half an hour 
that is allowed, instead of half an hour 
we observe one hour. Any surprise 
visit to the secretariat between one 
and two will show this; you will find 
that many officials are standing out
side and sometimes playing cards in 
the outskirts of the South Block or 
the North Block. You will find that 
lots of man-hours are lost. Half-an- 
hour fo r thousands of workers would 
amount to hundreds of working days. 
This is a great wastage. The O. &M. 
Division has not done anything to 
strictly enforce the working hours.

I have only one more point and that 
is about the psychological approach to 
be made by Ministers and Secretaries. 
It will be very good if Ministers and 
Secretaries have weekly interviews 
with the staff so that they may study 
the difficulties and grievances of the 
workers. If they have the co-operation 
and help of the workers, most of the 
work will be facilitated and the great 
expenditure on the O. & M. Division' 
would be saved.

The Minister of Home Affairs (Pan
dit G. B. Pant): Sir, I am thankful 
to Shri Harish Chandra Mathur for



.40.6.3 DisC1,l$s~on, re: 9 mc.cEfw!BER 19.58, Report of Or"a~~~,~ion 4c6§
,', , 11M MethocU DivwOft '.t~ ..•

[Pl,lndi~G. B. Pant)
the paills he has taken over this sub-
j~t and also for initia~ing this debate.
I wish matterarelating to Administra-
non could be discussed in a construe-
tive way in this House from time to
time.

Nobody can claim that the system
of administration in any country, at
any time, can be or is perfect. We
hay~ to continue the process to review
the position from time to time and to
see that the standards of efficiency,
the demands ot economy and the
achievement of the targets and objec-
ti.v~~'which we have placed before
ourselves are constantly borne in
mind., I may, however, submit that
the' representation' of the case seems
to be somewhat one-sided. Of course,
'he was only interested in pointing out
'what he thought to be deficiencies.
!'fot that I think he does not find any
point which he does not' appreciate.
aut,hehaq littie time to refer to them
and hardly much tendency' to dilate
on it. "I can appreciate that but we
have to bear certain facts in mind
when we ci~alwith the administrative
problem,

TAe Central Government is charged
~~tJl mallY onerous responsibilities. So
f~ra~the States go, their respectives~h~f,esa,re more or less circumscribed,
lifi~, the Centre has to cater to the
ri~edS.oj the entire 'country and of an
enOrmoJls, 'p~Plllation,·' .a population
which, since' Ute achievement of
Independence, is growing more and
more 'self-conscious and also, I hope,
developing a sense of civic responsi-
bility. We have, whether we like it
or not, inherited a system, a system
which had many advantages but which
was not free from drawbacks either.
So, when we apply our mind to the
complicated problems and assess the
present position as judiciously as we
can, we should also give thought to
the various aspects which are inti-
mately related to this problem.

w.~ha.,v!i!an ()rganjsatio~ of about 17
l~.kh~, ~rsqp~' "s~i'yi.Qg' under the
~~Jttr.e. Ul,t~~t.e~y'. "t)l~ re~p,~nsi-

bility for every one of them rests
oil the 'Ministers,' and tpey haye
to function through the secretaries.
So, the' Secretaries, Deputy' Secre-
tariesand Joint Secretaries 'have to
be here in an adequate number so that
the Minist.ers may be able to render
an adequata and accurate account' of
what they do Or what they fail to do
to Parliament.

There is one other point which may
also be perhaps borne in mfud. The
standard of efficiency in our country' is
not very high. I include in that myself
as a Minister, and' others too who' 'do'
not possess that degree ot emdenct
which we find in other countries. Per;'
haps we' require three men, sometUrles
four men,' to do the work which "18'
turned' out by two in other places. &\'

, with this growing consciousness, there'
is naturally a desire to be tUlly
informed about every matter whlcib
has a bearing on public lif~, I .will
say not only on public 'butalso on p'ri-
vate life, to a large extent, Our aeti-
vrties are growfng' from day to day,
from an undeveloped stage we ate
striving continuously tobUildu~"'a:
new social order which will ultimately
blossom into abundance for every o'n'~;

So, there are these factors also, and
the activities in the field ofcornmer~
and Industry and of other s~milar CO~~
structive spheres do call for constant
scrutiny and' attention. So ther~rJia5
been. any' increaseiIl' the number of
Secretaries, perhaps he has not much
to say against the Secretaries at leut •
so far a.;; th~ir n~b~r is co~~e~~,sI:In the case of Joint Secretaries and
sEecial officerS, I should say that th.
ntlfu~r has 'perhai?sincrea~ed' to tJie'
largest extent in the Ministries ol
Finance, Commerce and Industry', Iron
and Steel, and ':Minesand Oil. Ahyon'~
who has been 'folloWing the ef'fottS
that are being matte to set up" 'ne.
plimts'to rebuild the country on a nei'
eCon~inlc basis will installtly 'see ~
it is much better to have all these
thingscarefu1y looked 'after than"~
stfut 'in matters which lfol11d' 'onij
le~d'to' t4e savln,g'ofa pie at the cOSt,~fa pOund.:' .: ,... : " , ., ,."".
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some reductions here, and perhaps, it 
may also be desirable to make some 
increases elsewhere.

Sh ri M athur re ferred  to certain 
matters and said  th at the num ber o f 
Secretaries and Jo in t Secretaries has 
gone up. T hat is no new  discovery- 
E v e ry  one has been saying tha^ fo% 
the last two years, but every  effort is 
being m ade to reduce the num ber of 
existing hands in the Secretariat.

Shri Braj Raj Singh (F irozabad): 
In consequence, the num ber goes up

Pandit G. B Pant: W ell, the num 
ber goes up in h igher ranks, but w e 
have stopped a llt recruitm ent to c lacs 
III and also alm ost in class IV  New 
men arc- not brin g  taken I am  of the 
opinion. I must say— I would like  to 
m ake it c le a r —so fa r  as m y own atti
tude goes the num ber o f responsible 
officers should bo increased, ,

I f  you w.int devolution, if you want 
dccentrahs ition, if you w ant the work 
to be done spot dily, then you w ill 
have 1 .> appoint a larger num ber of 
officers whom >ou can charge w ith thi 
re*»pons bilitios which they can be 
reasonably evpected to discharge effi
c ie n tly  and honestly You cannot but 
havt fiv i oi s i\  or seven stages, unless 
you ri ui gainst* the thing on a lational 
basis

So, if then has been an increase m 
the numbc i of Jo  nt Seci c laries, it 
must bo dut to th( exigencies of the 
situation B ifo ie  any new p o 't is 
sanctiom d, due carc is taken

A s hon M em bers are  aw are, w e 
have dclonu d .i numbed of m easures 
foi c nsuruiR ot onomy There is an 
Econom y R ro ii'am sat on Unit in the 
Finance M inistry There is an economy 
unU in every  M inistry, which w orks 
intcrnalK  Besides, w e  have the 
team s on plan projects which po about 
and study and then report, one o f 
whose mam functions is to tell us 
w here economies can bo effected, and 
w e have been m aking econom ies like 
th it  Then there are also other 
m easures taken fo r ensuring this 
ob ject've  I do not say that e very  
man who is there is absolutely neces
sary  It m av be possible to matte 
276CAi) LSD—8.

f
When w e ta lk  of the increase in the 

num bers, w e forget that our activities 
h ave m ultiplied hundredfold. The 
num ber o f receipts in the Secretariat 
today, as com pared with w h at it  w as 
five years  ago,— I  cannot say definitely 
— m ust be at least three hundred or 
fou r hundred or five hundred per cent 
m ore So, you have to look at the 
thing m  a national w ay.

The question that one should consi
der is to w hat extent a clerk  or an 
officer can be expected to deal w ith 
the w ork that is to be allotted to him 
The O and M D ivision has been 
m aking a close study o f this problem . 
W ork-stud es have been m ade W ork- 
G ioups have sat together Form s of 
w ork have been determ ined I f  a n y
one savs that the w ork  allotted to a 
particu lar person is less than w h at he 
should do, then w e should revise  that 
standard B u t if fo r  the perform ance 
of the work that is to be done, you 
need a man, then either the w ork 
should cufiTer or the man has to be 
provided A s I said ju st now, I  do not 
claim  that there is no room fo r  any 
sort o f scrutiny in this m atter

D unn g the w ar-tim e and for some 
tim e thereafter, recruitm ent, especial
ly  in the lower ranks, w as made in a 
som ewhat indiscrim inate w ay, w ith 
the lesu lt that w e have to carry  on 
oui w ork with the aid o f some of the 
persons who are not quite up to the 
m ark We cannot turn them  out We 
do not w ant to retrench them We 
have to keep them on The w ork has 
to be done I th ink no one m this 
House stands fo r retrenchm ent I 
think no one in this House would like 
a Single hand to be turned out I f  that 
is so, w e have to w ork with the tools 
that w e havA” I f  those tools are such 
that instead o f one, two an* necessary, 
then you have to bear with us fo r 
w orking ii« accordance with your 
w ishes For that w e alone cannot be 
h e ld  to be responsible.
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Z would also like to mention here 

that when hon. Members examine the 
figures of the clerks who are serving 
in the Secretariat or in any other 
office, they should also take account of 
the vast increase that has taken place 
in our budget. Our activities here 
have to deal not only with the recur
ring day to day administrative work 
but also with the entire Plan; every
thing that comes within the ambit of 
it, whether of development or of 
administration or of reconstruction 
has to be guided, controlled, regulated 
and supervised from the Secretariat. 
So when you take that into account, 
our expenditure today per year—the 
public expenditure—inclusive of the 
current expenditure and the Plan 
expenditure and the capital expendi
ture, you will find that it has grown 
into enormous dimensions. So when 
you have got that, you should also 
have adequate machinery for carrying 
out all this work. Merely comparing 
figures would not yield a satisfactory, 
reliable and dependable sort of result. 
But if you take all these factors 
together, I hope it will be conceded 
that situated as we are. we have not 
been extravagant. We have taken 
every good care. We have set up a 
number of economy committees and 
efficiency committees. We have this
O. and M. Besides these, we have the 
Manpower Directorate. We have set 
up an administrative pool of officers. 
We are going to have another pool for 
managerial and industrial men, an
other one for economic service and 
so on.

This is a continuous process which 
has to be followed relentlessly and 
ceaselessly so that the standard of 
efficiency may be raised and at the 
same time, work may not suffer. In 
fact, we have sometimes been taken 
to task for not preparing people in 
advance for the activities that will 
have t$ be carried out later. If this is 
also to be borne in mind, there will 
have to be still further increase.

In the circumstances, I should say 
■ that what we have today does deserve 
scrutiny, but what we have is but 
adequate for the needs. Look at the 
questions we have to answer in Par
liament alone. All those questions 
are not reached every day. There are 
a number of written answers that we 
give. For answering one question, we 
have to consult a number of officers. 
The thing has to go down to the 
bottom and then it has to come up. All 
these things take time and we have 
to do them in the course of a few 
days, sometimes even three or four.

So th's democratic system does in
volve expenditure in administration. 
We often think that we must re

organise our system. I have also often 
thought of it, and I do not say there is 
no room for improvement. We must 
give thought to the matter. But, it 
should be consistent with the basic 
fundamentals of a democratic system. 
And, when that fact is borne in mind, 
then, we have to make due concession 
for the obligation which such a system 
inevitably involves.

We have also been continuously 
examining the procedure that is in 
force in the offices. Shri Mathur did 
not quite like the idea of level jump
ing. Well, I do not know whether he 
would like to jump down. But, there 
is nothing like jumping down here; 
one has to jump up We have elimi
nated some of the intermediate stages 
so that work may be done more 
quickly, and everyone may under
stand that he is responsible for his 
part.

Formerly a paper had to pass 
through 5 or 6 hands before it reached 
the Joint Secretary. Now, the man at 
the bottom has only to collect the 
papers; the section officer or the 
superintendent writes the note and it 
goes direct to the Deputy Secretary or 
the Joint Secretary so that a lot of 
superfluous noting is avoided and also 
time is saved.
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Shri Haris* Chandra Mbrttar: With
respect, may I submit that my sugges
tion was also to eliminate. I was only 
wanting delegation of powers instead 
of level jumping and no jumping 
down.

Pandit O. B. Pant; I quite agree 
that power should be delegated and 
that is the reason why there are now 
more Joint Secretaries because if you 
have to delegate power to others, you 
must have men who are fit enough to 
exercise such power. So, you do not 
like the power to be delegated to 
class IV officers; power has to be 
given to a man who, in your opinion, 
is competent to d;scharge the func
tions which are entrusted to him.

Similarly, in other matters too we* 
have improved the procedure and 
there is a continuous effort to improve 
further. We have also set up a pilot 
project in order to see whether only 
with the aid of assistants we can 
function. The assistant prepares the 
case and it goes directly through the 
section officer to the Deputy Secretary 
or the Joint Secretary. I would like 
to have the assistance of whosoever is 
prepared to help me in this matter 
because we are all interested in 
administrative efficiency, in ensuring 
speed and economy and in creating an 
administration in which everybody 
may feel satisfied with the work of 
those who are associated with us in 
administration. It is in the interests 
of every single officer that he should 
be trurtsd and the entire machine and 
mechansm should have the confidence 
of the people at large. For, if it is not 
so, then, it recoils on every one of us. 
So, we have continuously to make an 
effort like that.

I would also like the hon. Members 
to remember that the per capita 
expenditure on administration in our 
country is much less than in any other 
country, not only absolutely but also 
relatively. If one is to compare with 
others, our administrative expendi
ture is very low. Bo, we cannot say 
that we are extravagant in this way.

If the standards of other countries are 
compared with our own, then, I tWok, 
we would not fail in any sort of 
examination or comparison.

Even Mr. Appleby, to whom refer
ence has been made by Shri Mathur, 
it might be remembered, has express
ed his admiration for our administra
tion and for the officers who are con
ducting it.

You must also remember that big 
jobs have been done and our people 
have been coming forward. It is 
necessary that there should be more of 
co-operation between the people and 
the services. They should also fully 
imbibe the mission and spirit at 
service and all should devote them
selves to the service of the country 
regardless of any other consideration. 
That is what we all have been 
emphasising.

I may state here that Shri Mathur 
said that there has been no improve
ment so far as the disposal of case* 1# 
concerned. He has read the report. I 
think there he must have seen that 
out of 34 Ministries at least in more 
than three-fourths there has been an 
improvement in disposal. He referred 
to the Posts and Telegraphs Depart
ment. There too he must have noticed 
that there has been a distinct 
improvement. And, as to the disposal*, 
if he will refer to Appendix II he will 
And that month by month the dis
posals have been almost 99 or 98 per 
cent. In respect of the Atomic Energy 
Department, which is first on the list, 
the figures are: 95-8, 99*4, 104-4, 100*1, 
104-1, 90:3 and so on. This is a big 
list covering several pages, and you 
will not find any case in which the 
disposals in a month are less than 90 
per cent of the primary receipts. So, 
that is not I think a very disappoint
ing record; that is something which 
shows that things are being done 
speedily.

I myself have given strict instruc
tions that every case should be dis
posed of within three months. But 
you have to remember that we have
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a vast" Country and references have 
often to be made not only to attached 
offices, subordinate offices and other 
offices, bat also to State Governments. 
We have no control over them. We 
have to send reminders to them 
occasionally. They are also hard- 
pressed for time. But we get what 
we need from them. So the dete> is 
not dismal, but the delay should b» 
eliminated even where it is.

He referred to pension cases. Well, 
I am sorry that still pension cases are 
not being disposed of as quickly as 
they ought to be. But it is not only a 
matter concerning government 
servants who are directly under us. 
the Auditor-General and th" 
Accountant-General also have to 
examine these cases very thoroughly. 
Then, in every case where a man goes 
out a preliminary estimate is made 
and pension to that extent is sanction
ed at onee; it is only for the final 
sanction of the exact amount in 
rupees, annas and pics—well, there 
are no annas and pies now, it is now 
naye paise—that he has to wait. Even 
this, I agree, should be eliminated, but 
it does take some time.

He also referred to the aspect of 
training. There too we are doing a 
lot After all, how are the services to 
be improved? We have to give'them 
training so that those who join gov
ernment service may be of the proper 
standard. For that, we are now goir.3 
tb establish our National Academy of 
Training. It is my idea that all those 
who are recruited, whether for IAS. 
IPS, Central Services or for Accounts 
aibd Audit, should first receive a 
ground work for four or six months 
in the fundamentals of our Constitu
tion, o f our objectives, of the princi
ples of social justice, equality, liberty 
etc., which are enshrined in our Con
stitution, and of the directive prino.- 
ples that are there. We have thought 
over the matter, and we want to have 
more at the Gandhian philosophy

introduced in the syllabus, so that 
people may at least be able to realise 
what we were told we have to work 
for, even if we are not able to act up 
to all the ideals and objectives.
17 fars.

So, there is a continuous effort in 
every direction. I would like anyone, 
if he is interested in this, to help me 
in this task. If it is so desired, one or 
two or three Members can be associa
ted in discussing administrative pro
blems. I would be glad to discuss 
this matter with Mr. Mathur and 
others who may be interested as to 
how far we have got scope for woik 
in this field. That has to be examined, 
Jiecause ultimately it is essentially an 
administrative problem and so, the 
matter has to be examined by those 
who are thoroughly acquainted with 
the practical operations in this field. 
There may for example, be very good 
doctors; they may be well versed in 
theorv, but they may not yet have at
tained that skill which makes a great 
doctor So, it will have to be consider
ed whether wo can by associating to
gether help the purpose which we 
all have in view.

Therp are a number of matters to 
which 1 would like to refer, but I do 
not want to encroach upon the (ime of 
the House, especially when the exact 
time has been fixed.

17.02 hrs.
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Mr. Deputy-Speaker: I want to 

read rule 55, because I have receive'! 
two chits and two hon. Members nav*? 
asked me to give them five minutes 
each in this half-an-hour discussion.

“The member who has given 
notice may make a short state
ment and the Minister concerned 
shall reply shortly. Any member 
who has previously intimated to

*Hatf-an-hour discussion.




